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(delivered by Hon.f'lsmbsr(3) Shri C,3. ROY)

This OA 1161/88 filed by the applicant Shri Balusnt Singh

uas heard along uith the"OA.1120/88 and 1158/88 filed by

Shri Abdul Rezek and others and Shri Ram Kishan respectiualy,

since a common interest.uas involved and entitled for ths seme

rslief arising out of the same cause of action,

2, Ue have heard the learned counsel for bo.th parties and

perused the documents on record, U'e are satisfied that this •
1

case is also of similar ;nature as of OA 11 20/8S-:Abdul Razak and

others. The pleadings sre also same, for the discussions and

reasons given in this cese, since it is a selection post.,d8clarsd

subsequent to the IV Pay Commission came into effect in 1.1.1986,

the: epplicents appeared in th® Selection test called for but

could not qualify, Ue uere not satisfied uith the argument of

the learned counsel for the applicant in OA 1120/88 and dismissed
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the case as dsvcid of merit. Ihe same judgeraent in OA 1120/88

/

applies to this case also es this cbs0 also on psrusal cces not

have eny merit for our intorfsrance. Hence ue dismiss this OA

with no order as to costs.
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